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Record of Proceedings

Learned proxy counsel for the Maharashtra State Electricity Distribution
Company Limited submitted that the arguing counsel in the matter is not available due
to personal difficulty and requested to adjourn the matter. In response, learned counsel
for the petitioner submitted that he has no objection in this regard. Request made by
learned proxy counsel was allowed by the Commission.

2. With the consent of learned counsels for the parties, the Commission directed to
list the petition for hearing on 3.6.2014.

By order of the Commission
Sd/-

(T. Rout)
Chief (Law)
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